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t{THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI R. DESAI): (a)
India's aid requirements are considered from
time to time by the Aid-India Consortium, of
which Japan is a member. For the year 1968-
69, aid from Japan will be at the same level as
has been obtaining since 1966-67. Since the
aid pledges are made only on an annual basis,
it is not possible to forecast the size of the aid
in future years.

(b) and (c) Do not arise.]

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF THE LATEST
INCIDENTS IN THE BANARAS HLNDO
UNIVERSITY

it wetare (39T RY) ¢ s,
gt faafaarae § a9 § 9 geani
# A7 7 fagr wh W wwr sm-
Wa #%ar mEar g

THE MINISTER OF EDUCATION (DR.
TRIGUNA SEN): Mr. Chairman, Sir, on
November 18, 1968 I made a statement in this
House in which I gave an account of the
happenings in the Banaras Hindu University.
After the disturbances of November 6 and 7,
teaching work in the University had been
going on normally. The P.A.C. was, however,
kept posted at various vital points in the
University campus.

C
noa: hagicosr st

On December 3, the Vice-Chancellor issued
orders for the expulsion of four more students
for their misconduct and disorderly behaviour
in the past. This order of expulsion led to fresh
demonstrations and agitations in'the campus..
On December 5, the situation became more
tense and a procession of about 1,000 students
was taken out on the main roads of the
University. The demonstrators surrounded the
Chief Proctor's office and wanted to use force
for snatching the microphones which had been
taken away from them the previous night by
the Proctor's staff. But on the persuasion of the
police and the Magistrate on duty they
dispersed peacefully.

t[ ] English translation.
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On December 6, the students formed
themselves into many groups in various
college hostels. A group pf about 1,000
students, armed with iron bar implements,
inflammable material, etc., surrounded the
Central Office of the University and indulged
in heavy brickbatt-ing. They did not, however,
succeed in setting the Central office on fire
due to timely arrival of the police and the
crowd was chased away. While retreating,
they set fire to a postal van, a road-roller, and
drums of tarcoal. Another crowd of students
entered the main Universiy library and caused
damage. The police foiled their attempts to set
fire to the library building. A jeep of the
College of Indology and a bus of the Teachers'
Training College were also set on fire.

On December 7, attempts were made by
students to set on fire the office of the Dean of
Students, the Students Home, the Swimming
Pool, the Hobby Centre, and the quarters of
the Warden of a hostel.

On December 8, the students set fire to
building material of a contractor lying in the
campus. The police, who tried to extinguish
the fire, were pelted with stones by the
students. Altercation between two groups of
students led to stabbing of a student. Another
student was thrown down from the top floor of
the Ramakrishna hostel. Both students have
been admitted to the hospital and are reported
to be out of danger.. Clashes took place
between the students and the police in which
some students were injured.

No disturbances however took place on
December 9. The attendance in the classes,
except in a few Departments, was, however,
thin. A large number of students have left the
hostels. About IOO persons have been
arrested during these days. It has also been
reported that a number of outsiders took part
in these disturbances.

P.A.C. continues to be stationed in the
campus. The situation is reported to be under
control.
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SHRI SYED AHMAD (Madhya
Pradesh) : What is he speaking about?
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MR. CHAIRMAN: You need not state all
those. You merely ask a question.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : He should not be allowed like
this.
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Hafah § fr [wifas swma amr w7
2 T FHEE AT A A F
g agt 97 9rEg Gimee ¥ faanfay

feddr =t @t e A s ard
Al @t fratefa @ #7 wmy WRT
qAAT AT AT AT FTARI HHAY, &%
ars iz FenEsiz aw fedt ammar ar
g fomw ae # s@F st €

IR FEEE A A A Ay daw
fama frewmm g £ fdt 7€ fag-
frrat g€ &, s edt faesme et 1
@, 3 it frafeat & i s =
T TAE ag w04 A aifaarsie
gE Tl & =y w1 & wgw fF fey WA
St s g ¥ F7 favafrEmen 9=
ARaRiTT 3G fFow #Y wmrg A
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CHAIRMAN
number of questions.. Now you can sit down.
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DR. TRIGUNA SEN: The hon.

Member has asked several questions. I have
noted them. Let me try to answer. He wants to
konw why the mike was taken away from the
boys when they were having peaceful procession.
As far as I remember, the Vice-Chancellor told
me that there is a rule in the University that the
students should not use a mike wihout the previous
permission of the Vice-Chancellor for a meeting.
He also wants to know who threw the boy away
from the top floor of the hostel. I have not
received that information. I am sure the Vice-
Chancellor is trying to find out who is
responsible for this outrage. The P.A.C. is there
according to the Vice-Chancellor as a precau-
tionary measure.. In view of what has been
happening all these days, it is necessary that the
police should be posted at vantage points in the
university. So they are there.

The next question is this: why is the Vice-
Chancellor expelling students when an Enquiry
Committee was going to be constituted? I think
the Vice-Chancellor is taking these actions to
maintain the discipline of the university. It may
not have anything to do with the Enquiry
Committee.

The last question was, why is there so much
delay in constituting the Enquiry Committee? So
you will remember that in reply to Members'

' demand that the Enquiry Committee should be

appointed by the Visitor, I made a statement that
I had accepted the offer of the Vice-Chancellor
who had agreed to appoint a Committee and that
the personnel of the Committee would be settled
in consultation with the Government. This is still
under negotiation between the University and the
Central Government. I think it will not be in the
interests of the negotiations themselves to say
further on this matter.

SHRI M. K. MOHTA (Rajasthan) Has the
Government considered the views of some
eminent citizens that the present student unrest in
the country is a result, among other causes, of
lack of instructions of a religious nature, and
would the Government consider the introduction
of religious teachings, call it teaching of ethics, in

| schools and colleges?
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DR. TRIGUNA SEN : Yes, there is a view
no doubt that one of the reasons for student
unrest is lack of religious instructions.
{Interruption) It is a debatable question. After
all we are in a secular State. We agree that the
best precepts of all religions should be taught
to the children. This is the view of the
Ministry of Education.

MR. CHAIRMAN: Mr. Krishan Kant.

SHRI G. A. APPAN (Madras): I would
like to ask . . .

MR. CHAIRMAN : I must make it quite
clear that Members must know that I am
conducting the business here, not any Member
of the House. When I ask a gentleman to get
up, he must get up and nobody else.

SHRI KRISHAN KANT (Haryana): From
the statement and the reply of the hon.
Minister it is quite clear that there is a
stalemate in the functioning of the university,
in the relationship between the university and
the Central Government, though it is a Central
university, and the stalemate needs to be
broken now. That is the problem. Otherwise
why should the appointment of an Enquiry
Committee take so much time and why are
negotiations required? I thought it was not a
labour /management trouble. The demand here
is, will the Government take immediate steps;
will the Minister of Education who has been a
successful Vice-Chancellor and knows how to
deal with the students go there, will the
Government consider that some Members of
Parliament may be associated with the
Education Minister to go to the university and
study the situation and break the stalemate?
Otherwise 1 am afraid this will continue for
long and some more incidents will take place,
because by some actions which are taken by
the authorities there in order to curb them they
might become violent. The only way out now
is that the Central Government must take the
matter in hand and the Minister of Education
should go there along with some Members of
Parliament to study the situation and end the
stalemate.. Otherwise this will continue.

DR. TRIGUNA SEN : The message that
we received yesterday from the B.H.U. states
clearly that there is no stalemate in the
administration of the university. There was
no trouble

[ RAJYA SABHA ] to a matter of urgent public 3440
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yesterday, and the university is functioning
normally. Regarding my visiting the
university, I have been keeping in close touch
with what is happening in the Banaras Hindu
University. I did not want to interfere in any
way with the Vice-Chancellor o, the autonomy
of the university.

And we think that no useful purpose would
have ben served by my going there
personally. I will go, of course, when it is
necessary.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): When you were there, it was quite,
it was nice.

SHRI A. G. KULKARNI (Maharashtra) :
May I know from the Government and the
Education Minister whether he agrees that the
conditions in the Banaras Hindu University are
not good, that it is a source of trouble to all the
student community in this country and that the
matter is very serious? So, does he agree that
not only an educational approach is required
for the Banaras Hindu University but a
political approach should be made, and will the
Government take steps? It seems that the Vice-
Chancellor of the University is responsible
either he is giving false information to the
Government on which the Government is
depending or he is doing certain acts which are
provoking the students. In this connection, a
categorical assurance is required. But the
Government is standing on prestige.. With
such a Vice-Chancellor who has had no good
reputation in Punjab also . . . (Interruptions) I
know very well. Will at least the Education
Minister agree with me now? I do not
understand why you are calling the attention of
the Government to the incidents in the Banaras
Hindu University; we must call the attention of
ourselves, the political parties, to the con-
ditions in the Banaras Hindu University. And
that is why the necessity is that we, the
political parties, must be more mature, more
sane and taking a constructive view of the
situation, we must stop all these things.
Otherwise, we will start a fire in the entire
country and the student community will be
there, as a front, to suffer. So, let the
Government take action on the suggestions
that I have made.

DR. TRIGUNA SEN: The first question is
whether I agree that all is not well in the
Banaras Hindu Univer-
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sity. I am as unhappy as all the Members here
about what has been happening in the
University. But I must say at the same time
that the Vice-Chancellor is a non-political
man, he is an educationist, he is a scientist, he
does not belong to any party . . . (Interrup-
tions) It is very difficult to say. And he has
been trying his best to maintain discipline in
the University . . . (Interruptions) .

The second question was whether a
political approach is necessary to solve this
problem. . .

AN HON. MEMBER: Are you prepared. .

DR. TRIGUNA SEN : I am replying.
According to me, no political approach will
solve this problem; only a human approach
can solve this problem.

SHRI M. P. BHARGAVA (Uttar Pradesh):
May I know from the hon. Minister whether
he agrees that if an enquiry is to be held, the
time factor is of the utmost importance and if
that is agreed to, may I know from him whe-
ther he is prepared to advise the Visitor today
to appoint an Inquiry Committee forthwith so
tbat the Inquiry Committee can start its work
forthwith?

DR. TRIGUNA SEN : Sir, with the first
question I do agree; the time factor is a very
important point in this regard.. But, as I said
last time, I do not agree that the Visitor
should appoint the Committee which will
mean a reflection on the University.

SHRI BHUPESH GUPTA (West Bengal):
What is the autonomy?

SHRI KRISHAN KANT: A Parliamentary
Committee should be appointed to go there.

SHRI M. N. KAUL (Nominated): When we
put down the Calling Attention Notice last time
we were very apprehensive that things might
worsen and that is exactly what has happened.
I would ask the hon. Minister to enlighten us
on this point as to how long the Government of
India is going to wait to solve this. I personally
feel that the time for periodical expulsion of
students is past, that the time for keeping the
police on the Campus is past. It is time for the
Government of India to act because there is
violence in the
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minds of the students and it breaks out. In that
atmosphere you cannot run this University.
And I would ask the hon. Minister whether the
time has not come for the time being to close
the University because the Vice-Chancellor
and authorities there have not succeeded.
Nothing succeeds like success. However good
the Vice-Chancellor may be, violence is
breaking out. It may be calm today but we do
not know in next 24 hours there may be
another outbreak of violence. What we want is
action. The University should be closed for the
time being. And then let the students disperse..
When they come back, they may be in a
calmer mood. The time has come when some
bold action has got to be taken. The University
has failed to stop the rot. We cannot go on
paying lip-service to this autonomy when the
students are divided, the teachers are divided,
when everything is divided and is on fire. I do
not know what the spirit of Madan Mohan
Malviya will be feeling at this time; it would
be wailing at the fate of this University which
he founded. Let the Government take direct
control of this University. What has happened
there is like what happens in the political
sphere. There is a complete breakdown there
as happens in the political sphere. When there
is a breakdown, this University should be
closed. Let the students be calm and sane.
Take direct responsibility and run this Uni-
versity, and show that it can be run properly.
Then let there be enquiries, let justice be done,
and whoever is guilty should be punished. Let
the conduct of the teachers be examined, let
the conduct of the students be examined.

The time is for action. Otherwise, the
University will be aflame. I read in the papers
that the gas plant was in danger. I think the
Government is taking a complacent view and
it is time that they acted boldly, in a manner
which restores confidence.

DR.. TRIGUNA SEN Sir, the hon.
Member has asked me to act boldly. But he
did not define what he meant by acting
boldly. (Interruptions) I appreciate that. So far
as the closing of the University is concerned,
only last night we were informed by the Vice-
Chancellor that nothing has happened
yesterday. He does not like to close the
University and the classes are going on.
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DR. TRIGUNA SEN : Sir, the hon'ble
Member has asked a question, the answer to
which is known to him. He asked me whether
there is student unrest in all other
Universities. It is known to my friend that
there is student unrest in Allahabad and in
Lucknow, and in many other Universities. His
second question is whether there is outside in-
terference in the present trouble in the
Banaras Hindu University. Well, it is very
difficult for me to say so. But I have got the
information that out of about IOO young men
who were arrest-
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ed, there were a few who weTe not the students
of the University. This shows that there are
outside anti-social elements at work. It is also
alleged that Mr. Mazumdar belongs to the
S.S.P. But it is not correct. The hon'ble
Member has suggested that Dr. Gopal
Tripathi, taking part in this trouble. I can
assure the House that so far as I know him— I
met him also a few days back—he is not
responsible for the student trouble. His name
has been unnecessarily mentioned in this
House. There is no truth in this.

st s wreer (Ffeon) o F faen
w4 oft & g e =g g v few
et s arzm wreeT qea agt awhw
A AT HI9F AT 5,39 fafae & ang
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DR. TRIGUNA SEN: I forgot everything.
The first question was whether Dr. Joshi,
when he came to Delhi, met me and the Prime
Minister. He met me. I did not know that he
met the Prime Minister, but I saw in the
papers that he met the Prime Minister. It also
appeared in the Press that he said that
everything was normal there.

Regarding the second question about
youngmen who were arrested but were not
students. .. .

Y ST AT ¢ IAF A1 ST ATH
aarEmE gE, I9F umfeas @ wuE
qu dfzreTem § 7

DR. TRIGUNA SEN : Yes. He also told
me that everything was normal, that the
classes were going on and he expected no
more trouble. Secondly, regarding outsiders
who have been arrested, it is not possible for
me to say to which party they belong; perhaps
somebody else can say. As I said, and I again
repeat, the Vice-Chancellor is a non-political
man. He is an educationist and he does not
belong to any party.

SHRI PITAMBER DAS (Uttar Pradesh) :
May I know, Sir, if the information that Mr.
Rustom Satin, who has been arrested, belongs
to the Communist Partv is correct ?

DR. TRIGUNA SEN : I said it is under
negotiation. It will not be in the interest of the
negotiations to disclose it.

S A ATQEe  WE FATH AT FAT
& AT | Tl ¥ & qAiE
FIT ATTHY FIE ATTHIT BE |

wit grae fag derdl A I g

' fazafaama & dae s Wz g€ §

g &1 wAT o F e Faew oW
T A TUE A=A WETE fE
firegarfoar g€ = fami § 39 fregfeai
# o smaw Awm g a fed fadi s
fremfas e w0 & i =7 @ e
afedi #1 Fqa  F99 gU AZ AW TS
WZE | FEAT F S AWML E IAA AR
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W famga W fEnd o am wwm
T IFT F AT @I, TAH 15 ATHT
gafeas 7fi g€ e 3w frawty Aw
¥ wzadr q@ &v | iAo a8 wRE
g %% afr  afiafedt & 5w #
gATE ®T § AAM § 75 ME wwW IIA
T T FT |

1 P. M.

DR. TRIGUNA SEN : Sir, the hon.
Member has said in the beginning about the
"Gandiva".. I am sorry I do not possess
"Gandiva". I hope it is a paper.

SHRI SUNDAR SINGH BHANDARI:
Yes.

DR. TRIGUNA SEN: I have not read it. . .

s\ vERran AT T9T J@ 2
Tz saT 3t f= &

DR. TRIGUNA SEN : I am sorry, I have
not read that paper or what appeared in it. The
hon. Member has asked why the Government
did not take any precautionary measures. The
House knows, and I made a statement also,
that it is the administration of the university,
the Vice-Chancellor and other officers, who
are the authorities to maintain discipline in the
university. If they would have foreseen these
things, they are at liberty to ask the police to
take precautionary measures. The Government
does not come into the picture.

SHRI M. N. KAUL: How long?

DR TRIGUNA SEN: So far as the
precautionary measures are concerned only
when the university asks for help from the
police, the Government agrees to send the
police over there. So it is not the function of
the Government to take precautionary
measures against these incidents in the
university. We rely on the authorities of the
university . . .

SHRI SUNDER SINGH BHANDARI :
What about the outsiders who are inciting the
students?

DR. TRIGUNA SEN s
the university authorities.

FA TG0 Thiqly

This is for

AIFTHITET
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SHRI RAJNARAIN : How do you know
that Majumdar is a member of the S.S.P.
(Interruptions)

MR. CHAIRMAN : Please sit down.
DR. TRIGUNA SEN : I was told like that.

=\ vwAiRme ¢ Awd, s
wAT oft & ST @19 FEC G IAH AL H W
AifaT § oA 3 | T wHET
FaXH FgfF 3@ tHoumo roFr
wETE | | AT FEAT ATEAE

DR.. TRIGUNA SEN : Let me finish. The
last question was about the enquiry
committee. [ mentioned that we are
negotiating about its personnel and it is my
concern to appoint the committee as soon as
possible.

SHRI T. N. SINGH (Uttar Pradesh): Sir,
may I know whether the hon. Minister and the
Government are aware that it is commonly
being talked in Banaras that political parties
are at the back of these disturbances in the
university? Is it also not a fact that some per-
sons interested in these affairs in the
university have off and on been saying that
whatever may be done in Banaras to settle this
question, they will go to Delhi to unsettle
things? Is it also not a fact that there has been
violence and intimidation on a large scale of
students who want to study? Is it also not a
fact that for some years now, whosoever had
come as the Vice-Chancellor— beginning
from no less a person than Dr.
Radhakrishnan—there have been elements, not
in the university, but from outside who have
made it difficult for any Vice-Chancellor to
function including our present Education
Minister, and there have been elements who
have been obstructing things? Therefore,
considering the principle of university
autonomy which is as dear to the Education
Minister as to any one of us and which is a
noble principle, I cannot understand why the
Government should take such a long time to
approve the proposed enquiry committee.
What is the purpose of negotiating about
persons and personalities? I cannot understand
all these things, unless we have a desire to pla-
cate this or that political group. The names
suggested are of judicial persons, holding
honourable positions in society and in the
judiciary, men of distinction
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who have held the highest offices in the land,
in the Supreme Court; they are there. If you
go on questioning the bona fides of every
individual no committee will be set up at any
time. Therefore, I feel, Sir, that there has been
delay. This delay can be avoided. I would like
the Minister to assure the House here and now
that there shall be no further delay.

MR. CHAIRMAN: Justice delayed is
justice denied. I do feel very strongly that a
committee should go into all circumstances as
early as possible. Therefore, I would like to
draw the attention of the hon.. Minister to the
opinions expressed from all sides of the
House in the matter and I am certain that with
his great interest in all educational matters, he
will try and see that immediately, as early as
possible, a committee is appointed . . .

SHRI BHUPESH GUPTA: Sir, I wanted
to ask questions . . .

(Interruptions)
SHRI M. P. SHUKLA (Uttar Pradesh) : Sir

MR. CHAIRMAN : I will tell you, I do not
mind sitting for another 10 minutes, but the
House will meet again at 2 .M. Mr. Bhupesh
Gupta.

SHRI M.. P. SHUKLA: Sir, I want to put
a question . . .

(Interruption)

SHRI BHUPESH GUPTA: Sir, I am very
grateful to you ior what you have said. I hope
it would be taken in the right spirit by the
Government. But we find that every time we
raise this issue, the Education Minister trots
out before the House the version of the Vice-
Chancellor. Yet some of us from this side of
the House consider that the Vice-Chancellor is
mainly responsible for what is happening, by
way of maladministration. You may not agree,
but we do think so. Therefore, the Vice-
Chancellor, to say the least, is a highly
controversial person.

SHRI M. P. SHUKLA: Not at all.
The Vice-Chancellor has got the support of 95
per cent of the students and teachers of the
university. (Interruptions) Only 5 per cent of
the students are behind the trouble and they
are instigated by political parties of which
Shri Rajnarain is a member . . .
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[Shri M. P. Shukla]
(Interruptions)

It is the Communist Party and the S.S.P,
which are responsible for the trouble not
only there, but throughout the state.

(Interruptions)

ot T an s, ofr wgrdR
TAZ FA 3 FIT FHIA AT T qF § A
i a8 fag s 1 #ifra #7 5 o9-
IO # AT O OIFAE Z0 AT
famermr & @rq wgar g g o fran
WA oft 7 W fraze =m0 fy aomEe
#1 9FEF o & & W 7w AreE-
T & AL {7 AR A A7 IAH
fo wrewe & d@nf o saear # gfee
*1 faar s a1 § ag A =@ g,
=% &% Az 93 Fgar g g fr A &
fae, &= % fao, wrraan & fan, aamoEr
F fam & faenfaai a1 sFaEa ST T
F1 IFAIFAT | 47 FrET AT 740 A

(Interruptions)

MR. CHAIRMAN : Please sit down. Mr.
Bhupesh Gupta.

SHRI M. P. SHUKLA: Sir, . . .

MR. CHAIRMAN: You have had your
say. Mr. Bhupesh Gupta.

SHRI M. P. SHUKLA: Sir, I have
not said anything. (Interruption) Sir, on a
point of order. You did not permit me to
speak. I want your protection.

MR. CHAIRMAN : You had your say.
Where you ought not to have got up you got
up. Anyhow I allowed you to say what you
wanted to say. Kindly sit down.

SHRI BHUPESH GUPTA: Sir, I

am putting it very mildly. The Vice-
Chancellor is a highly controversial figure.
We think he is responsible. Some others
think he is not. My friends, Mr. Sundar Singh
Bhandari and Mr. Rajnarain think . . .
(Interruptions) This is the position and it
seems to be . . .

St MM : OAT = G 1 wE
4wzt s drawar g

[RAJYA SABHA |
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SHRI BHUPESH GUPTA: It seems our
friend, the Education Minister, had the same
respect when he was a Vice-Chancellor. . .

(Interruptions)

o\ AT ¢ 3g w0z A8, A
T ATA & | AT AT FVE TFHTAT FOAT
AT ez # 7 frerr s o ST qeETT
A1 w2 [E aefiE F7 fve 799 & A AAWET
F ardy fr o AW & 0 qwT 7
g A o 12 o7 Awd £ )

MR. CHAIRMAN : Mr. Rajnarain, please
sit down, sit down. (Interruptions) The calling

attention motion is over Now, papers to be
laid on the Table . . ¢

SHRI BHUPESH GUPTA: Sir, on a point
of order, on a point of order. You asked me to
put a question . . . (Interruptions) This is
wrong. You asked me to ask a question.

A} AFARMAA : FiTE AT ATET |
FT AT T A A T TAAT AT FTAT
AEA F AT F Fw AF) AT AT TEAT
IAF AW A F AR G FIfET wEEA
aw Z1 A%A1 8 |

SHRI BHUPESH GUPTA: You
called me and I was submitting to you

MR. CHAIRMAN : Then, do it in a short
way. Time is up.

SHRI BHUPESH GUPTA : I submit to
you, Sir, whenever they got up I sat down.

MR. CHAIRMAN : I know you did.

SHRI BHUPESH GUPTA: Let me ask the
question. I will ask my friend, Mr. Rajnarain,
not to ask anything at the moment. Sir, the
first question is this. Why is the Education
Minister not taking steps at least to ask Dr.
Joshi to leave the University because it is
quite clear now that so long as he is the Vice-
Chancellor, stability and order in the
university is not likely to come . . .

SOME HON. MEMBERS: No, no.
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SHRI BHUPESH GUPTA: This is what we
feel.. Itisso. Ithas been proven. That is
number one. Number two. He talks about the
autonomy of the University all the time. But
then, with the presence of the police in the
campus of the University, this is not how you
respect the sanctity of the University. I should
like to know, therefore, if a situation has arisen
as a result of the leadership of the University by
Dr. Joshi that you cannot run the colleges or the
University without the presence of the armed
police, this itself is a positive proof that Dr.
Joshi is thoroughly incompetent to hold this
position. Mr. Chairman, why, for example, is
he allowed to expel students and others from the
University in this manner? We have been told
that nobody can use the microphone without
the permission of the Vice-Chancellor. But
who authorised the Vice-Chancellor or his men
to come and provocatively snatch  away the
microphone? Is that how our academicians are
expected to behave? Mr. Chairman, I am sure
Dr. Triguna Sen could understand this thing.
He understood it. But he said, "We will not go
there." Why don't you go there, Dr. Triguna
Sen? Why don't you go there when the
Universities are behaving in this manner? What
comes in your way? You can go there, go to the
University, take a dip in the Ganges, and if you
like, go to the Vishwanath temple. But why are
you not going there? Therefore, Mr. Chairman, I
tell you Dr. Triguna Sen is mightily afraid of
Dr. Joshi, of the people arj,d the coterie behind
him which is why even when he is convinced he
is not going.  We demand the removal of the
Vice-Chancellor. This Vice-Chancellor is
thoroughly unfit. He says he is non-political.
What is non-political about him? He is picking
up the members of the Socialist Party and others
to malign the progressive and secular-
minded students, to persecute them, to push
them out of the University. Is it non-political?
Heis the champion of the RSS there . . .

MR. CHAIRMAN : You put a question,
Mr. Bhupesh Gupta. Do not make a speech.

SHRI BHUPESH GUPTA The Edu
cation Minister should kindly get up
and tell us whether he has the courage
io deal with the Vice-Chancellor who is

{Interruptions)
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SHRI BHUPESH GUPTA: This Vice-
Chancellor must go..

SHRI RAJNARAIN: Vice-Chancellor is a

rogue. TH FT_TLAT AT GT #7
ATASAT AT 207 |

{Interruptions)

SHRI ABID ALI: Sir, you had allowed me to
put a question. When the honourable Minister
replies to the other questions he can reply to that
of mine as well. My I know from the honou-
rable Minister how many students, their
percentage, may be involved in this recalcitrance
that is prevailing there? He has the information
that they are very few. That is (a). Now (b). He
said that some outside elements were involved
in this matter. By the support given to the Vice-
Chancellor or he opposition exhibited here, to
me it is quite apparent who is involved in the
trouble-making and who is involved in . . .

{Interruptions)
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ol Twmmn ;. yifag el giEa,
A T 9o wo o wzfaf=zt g,

SHRI ABID ALI: Will you listen to the
question? I want to know from these various
parties who have been suggesting that he
should be removed, will it be the criterion for
the appointment or the removal of a Vice-
Chancellor or other administrators that if a few
people are successful in going and creating a
situation there, a troubled situation there, and
coming and telling in the Parliament that such
and such a person should be removed? Will
that be the criterion or will it be his merit, his
capacity to administer, his honesty and his
standard of integrity, or is it this shouting in
the Parliament?

SHRI M. P. SHUKLA: Sir, I have been
long inviting your attention. Will vou kindly
permit me to put a question?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) i Mr. Chairman, Sir, I have one
clarification to ask from the honourable
Minister, only one sentence. He says that for
the formation of the committee negotiations
are going on. Between whom are these
negotiations going on ? The honourable
Minister gave a certificate to the Vice-
Chancellor. If this controversy is between the
Vice-Chancellor and the Education Minister,
should not the Education Minister say whether
the Vice-Chancellor is right, or the Education
Minister himself is right? If there is no
controversy, then, why is this delay? Why are
these negotiations? These negotiations are
themselves an indication that either the Vice-
Chancellor is wrong or the Education Minister
is wrong. The Education Minister should
categorically say on what points the
negotiations are made, and who is responsible
for this delay, either the Education Minister or
the Vice-Chancellor. These points should be
clarified. Mr. Chairman, Sir, if the Education
Minister replies to these questions, it will
make abundantly clear that this Vice-
Chancellor is the root cause of all the trouble.

SHRI BHUPESH GUPTA: Sir, I make a
submission. You nominate a committee. We
shall submit to it. I would ask the Education
Minister to request you to nominate an
enquiry committee S0 that no
controversy

[RAJYA. SABHA ]
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comes in. You please nominate a Committee.
Are you ready? We are ready. You
nominate the Committee.

ot QR : AW, TF aac S
& gare &1 swrarg g oifge fF fEa &
fesitfqusm s @1 8, 9= aF ¥ &7
FAN T T TF qAHA A0 .. .

(Interruptions)

SHRI BHUPESH GUPTA: You are
the Vice President of India and you are the
Chairman of the House . . .

SHRI CHANDRA SHEKHAR: It
is a very specific question, arising out of the
reply of the Minister. He snould reply.

(Interruptions)
SHRI BHUPESH GUPTA: Are you ready

to place the matter in the hands of the
Chairman?

o\ rgwom (2fon) ¢ SEds
arza, faee sElt st grEEEEET 2
gy fog afmafedy & 7 g & 0
ATEHATEAT 4 ST IT AT G @A A
T [T FAT AT gfvafady & FEm@IT
# dr wrdy moEt dar gl e
q @19 A & A% AW TR TR T UHA-
g gAT AT F TF TF AT AF UL T
w® AT Tk A e gas aw fog
afrafedy #1 arga=aaT @ T@n )
# o =g ¢ o awro fg gfmafeds
St FE HET § IEET ATTAHAET A
F IEH TV AAHE T AT AT AHIETT
#t o dara gfvafady & st w01 oF-
e wE far o 4w 3w T

d du7dq F1g4, UF AT qF HA
qgar § & s fafaew o 98 9w
F T F2T £ F ¥ aga o= et £
nadabe 2, afww W@ sl g
afrafedy & o 21 =6 &, Foeem wfam

#9971 8, ganr amw v gfafad
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§ i AregaiET A ! # 3
¥ @rq ag g wwar § v duma qfaiEd
¥ fiyo ol ¥ faws ug oo 4r f#
TR g =S AT wEd | U A
fa1 frm @ a7 fasgm Arsga el
#1 zafad § Fr9r 9g FAT SEAT §
fe @1 fafiee aga s @ 1T &1
Feare F@ & fad dne g B dwe
gfafardy # g faw agm & Tiwm a0
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MR. CHAIRMAN : Please sit down. You
have stated your case. The Education
Minister.

DR. TRIGUNA SEN : Shri Bhupesh Gupta
stated that the Vice-Chancellor should be
asked to go. In a democratic society under
which we work, how can we ask a Vice-
Chancellor of a University to quit or get out of
the University? May be, perhaps if we have a
dictatorial regime, we may order him to go. |
am very unhappy that the police is inside the
campus. But we have seen what has happened
and to protect the property of the University,
the Vice-Chancellor feels that it is necessary
to have the police for some time. It can be
argued, as Mr. Gupta has said, what is meant
by academic freedom. Of course freedom
means an atmosphere where everybody can
work.

SHRI BHUPESH GUPTA: By
danda?

DR. TRIGUNA SEN : I do agree, not by
danda. I am very unhappy at the situation. But
I cannot accept his suggestion about the
removal of the Vice-Chancellor. I am sorry I
cannot do that.

SHRI BHUPESH GUPTA: I said, place it
in the hands of the Chairman.

DR. TRIGUNA SEN: It is for the Chair to
ask me. If the Chair asks me, I wiH reply. Mr.
Chandra Shekhar asked a rather very delicate
question. I mentioned in the beginning that
since the negotiation is going on, it would not
be in the interest of the negotiation to discuss
this matter.

SHRI BHUPESH GUPTA: Who are the
parties to the negotiation?
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DR. TRIGUNA SEN: The parties are the
Ministry of Education and the University.

SHRI BHUPESH GUPTA: On a
point of order.

SHRI CHANDRA SHEKHAR: 1
say that if the Education Minister cannot exert
the authority, the Parliament should exert the
authority and direct...

{Interruptions)

SHRI CHANDRA SHEKHAR: The

= T : s, Feran w47 fagar-
famc smgwar #2 @ #) fiem WAt
AT F AW A A4 T @ g, a7
frgs T & ...

cat is out of the bag. Now' it has already been
made clear that there is a controversy between
the Education Minister and the Vice-
Chancellor and there is negotiation.

DR. TRIGUNA SEN : Negotiation, not
controversy.

SHRI CHANDRA SHEKHAR: Can

you suggest any negotiation without a
controversy or a point of difference? It is a
peculiar way or peculiar phenomenon which
the Minister wants to suggest. He wants us to
believe that there are negotiations without a
controversy.. It shall not be. It is quite clear
that the Education Minister has not been able
to persuade the Vice-Chancellor and reach an
amicable settlement throughout all the
negotiation, in regard to the appointment of a
Committee and all the Members are of one
opinion that a Committee should be appointed
immediately. The Vice-Chancellor and the
Minister cannot be allowed to take more than
enough time and here the Parliament should
direct the Government to advice the Visitor to
appoint a Committee forthwith. There is no
other way out.

SHRI A. P. JAIN (Uttar Pradesh) : We
have heard the reply of the Minister. I am
really surprised that he has said that there is
no dispute and yet negotiations are going on.
There can be no negotiation without a dispute.
It is quite a different matter what is the
magnitude of the dispute and I submit, in all
humility, that the reply of the
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[Shri A. P. Jain] Minister is extremely
unsatisfactory and the House is not at all
satisfied. Let the question be considered by the
Cabinet and let the Prime Minister or the De-
puty Prime Minister come out with a definite
statement which can convince the House so
that something may be done. We do not want
to be treated in this fantastic manner—no
dispute, yet negotiations are there, police in the
University and the classes are going on and
normal things are there, and yet the police
remain there. These are replies which are
absolutely insulting to this House and
something must be done. I make the proposal
that the matter be taken up by the Cabinet and
let it be replied to by one who can speak more
definitely and precisely.

o) ferata aal A, T ATEE AT
dr;.-,-%,qmﬁm:{a"rmﬁ'ﬂﬂ?fﬁ
g WA off ¥ Wt FeHteEA CATEE
s ST 6 A o A &, B A

fa'agl'r:?ﬁ' tfﬁﬂ“’a‘“’*”f’*ﬂ
éfrmﬂmvfﬁﬁwarw
AL EH TA AT ...

SHRI A, P, JAIN : I never said that.

it fdwr awt ¢ trr v & &
qrrdrg ferr WA & e wEAT H, SR
frsm = § ag A #g 2 & (5 7
 qrraEAT a5 W9 A & 33 W
=15 g aaen sacaeh T
“"’ﬂ'ﬁ'ﬁﬁ'?ﬂ'ﬂfﬂ?‘t‘ﬁﬂ*ﬁ"
z7 #, 78 4 T g TIET IAH AL H

geEr T &t 7 faan g
(Several Members got up)

MR.. CHAIRMAN : How long and how
many times each Member would like to get
up for raising points of orders? We have had
enough discussion and sufficient views have
been expressed. The House is agreed to
suggest to the Government to appoint a
committee at the earliest opportunity and that
is the sense of the House and the sense oi the
House must be conveyed to the Government.

SHRI AKBAR ALI KHAN: Let ii
be announced tomorrow.

[ RAJYA. SABHA ]
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DR. 1 RIG UN A SuN:
your attention to . . .

SHRI BHUPESH GUPTA : Sir, I

rise on a point of privilege and point of order.
My point of privilege is this. As Members of
the House we wanted to know the particulars
about the parties which are negotiating. The
hon. Minister said Education Minister. That
we know is a person; we can locate him. Then
he used the word 'university'; he did not say
Government and the university. The word he
used was ...
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sir, i wani io draw

DR. TRIGUNA SEN : I said Ministry of
Education.

SHRI BHUPESH GUPTA:...
university. Why should he not make it clear? I
put it to him that he is negotiating with the
Vice-Chancellor of the Banaras University.
The dispute is between him and the Vice-
Chancellor. Why is not the hon. Minister
taking the House into confidence on this
matter and tell in a very frank manner that
there is some dispute or disagreement over this
matter between him and the Vice-Chancellor?
In that case the hon. Minister will be well
advised to refer the matter to some other
authority. I suggested, Sir, that both of them
can come to you, place their point of view and
you nominate . . .

SOME HON. MEMBERS: No, no.

SHRI BHUPESH GUPTA: ... a
Committee for making an immediate enquiry.
We are prepared to accept it.

(Interruptions)

DR. TRIGUNA SEN : Hon. Members
raised a question last time as to why the
Committee should not be set up by the visitor
to ensure an impartial and thorough probe.
That was the suggestion in the House to which
I replied, Sir, that that point of view will be
met if the personnel of the Enquiry Committee
was selected in consultation with the Central
Government.

SHRI AKBAR ALI KHAN : Let it be done
immediately.

DR. TRIGUNA SEN : I announced that the
personnel will be selected in consultation with
the Government of India because the Vice-
Chancellor agreed to this proposal. But the
Executive Council has made a panel of names
without consulting with the Government of
India.



3461 Papers laid

SHRI BHUPESH GUPTA: It is
worse than dispute, it is
Parliament.

WY e o afrafedr wifre §
ATEH AT F FHAT T 9 T AT
ar afrafadt Fifes F =@ e 7 oarew
iwwT 7 9 & afaafady wifeer &
F4AT |

DR. TRIGUNA SEN : I gave my word to
this House that the personnel will be selected
in consultation with the Government of India
and the House very kindly accepted my
suggestion and I want to honour my statement
here. This is why it is taking some time.

MR. CHAIRMAN : Now we go to the next
item.. Papers to be laid on the Table.

MR. CHAIRMAN : That is not on the
agenda. I have not given you permission.

MR. CHAIRMAN : You can discuss that
T UwnTRY : EW T agh, AR
T T R AFT A FEr A7 ..,

S TWATIAN 2 FH ZAL AT FE @
£ #IS 94T TAX WAm amer TET A
ZAHM 9T 1T T SIT IAFT 42 Tl
¢ fr agf ov dfed= =a any s 9
T = @2

matter with me; that matter has not been
discussed in the Chamber.

#\ Trewermer < i giear § [wEr-
T 39 & 919 AT gW 43 TE | 7,
AT, FIT TgF 9T ALY A, WANT qIEA 9,
5—42 R.5./68

oft TTIAY : FH FAT gL &
fraga foar ar & o fafrme =
Far, agr a% @A feAae |

MR. CHAIRMAN : You can
talk to me in the Chamber.

come and
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WITF 18T & TINA 98 FATT T37, EX ARL
T fad=er g a7 447 g2t s qame
fFefamm e grar g

MR. CHAIRMAN : I have not allowed
you. Therefore you can come and talk to me
in the Chamber.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER THE UTTAR
PRADESH NAGAR MAHAPALIKA ADHINI-
YAM, 1959

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRIB. S. MURTHY):
Sir, on behalf of Shri Satya Narayan Sinha, I
beg to lay on the Table, under sub-section (4)
of section 540 of the Uttar Pradesh Nagar
Mabhapalika Adhiniyam, 1959, a copy each of
the following Notifications (in English and
Hindi) :—

(1) Notification No. 4313-B/XI-C-31-
MT-62, dated the 12th November, 1968,
publishing the Rules for the Assessment
and Collection of Tax on Advertisements,
not being Advertisements published in
newspapers by the Nagar Mahapalika,
Kanpur.

(i1) Notification No.. 4345-B/XI-C. 56-
MT-60, dated the 12th November, 1968,
publishing the Rules for the Assessment
and Collection of Tax on Advertisements,
not being Advertisements published in
newspapers by the Nagar Mahapalika,
Varanasi. [Placed in Library. See No. LT-
2694 /68 for (i) & (ii)]

REPORT (1968) OF THE SMALL FAMILY
NormM COMMITTEE

SHRI B. S. MURTHY: Sir, on behalf of
Dr. Chandrasekhar, I also beg to lay on the
Table a copy of the Report (1968) of die
Small Family Norm Committee.

[Placed in Library. See No. LT-2695/68].

NOTIFICATIONS UNDER THE UTTAR
PRADESH AVAS EVAM VIKAS PARISHAD
ADHINIYAM, 1965

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SARDAR IQBAL SINGH): Sir, I
beg to lay on the Table,



